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" Subject:-

'Second Floor,‘:

e RRI AL .7 - Commercial Complex,

~- - Indifenagar,
. Bgngalore-SSOOSB

LT Duted: 8ocr1993

9
APPLICATIUN NO(S) : 803 of 1993,

HPPLICANTS-K Umashankar Bose | RF pgNDENTS.Secretary,Deptt of Posts,ti
_ —— New Delhi and Gthers.

1, . Sri.S.K, Nohlyuddln,

' deocate No.11, :
'Jeevan Bu11d1ngs,
Kumara Perk East,
Bangalore—1

2¢ . Secretary, : e
- . .Department of Posts,
+ ‘New Delhlo ’

'3. -- -The Post Mcster Generl
- 'Bcngalore.

"4.-: :The Superlntendent of Post UffiCes,
: - Bellary, :

S. Th8 Post Mester,
' Harapanahalli.

Foruarding of copies of the OrderggassedAgx
- the Central Admlnlstratlve Trlbunal,Bhngalore,

Please flnd enclosed herewlth a copy of the’
DRDER/SThY/INTERIN DRDER passecd by this Trlbunal in the

. above sald appllcet1on( ) on First Octoter, 1993,

——

. - "/_r |
REGISTRAR g{ 16/&'3

DEP
,\fo( JUDICIAL BRANCHES,

~,

. —
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CENTRALeADMINISTRATIVE TRIBUNAL: BANGALORE

DATEDiTHIS THE 1ST DAY OF OCTOBER,1993.

PRESENT:
Hon'ble Mr.Justice P.K.Shyamsundar, .« Vice-Chairman.
‘ And
an'ble Mr.V.Ramakrishnan, » o .. Member(A).

APPLICATION NUMBER 803 OF 1993

K.Umashankar Bose,

Aged 51 years, S/o K.Venkoba Rao,

Sub-Divisional Inspector,

(Posts), Kudligi P. 0., :

Bellary District. ' - ves Applicant.

(By Sri S.K.Mohiyuddin,Advocate)

P e
4 V.

<

The Union of India
through Secretary, Department
of Posts, New Delhi.

The Post Master General
Bangalore.

Superlntendent of Post Offlces,'
Bellary.

Post Master, Harapanahlli. - Respondents.

'

This appllcatlon having come up for admission to-day,

Hon'ble Vice-Chairman made the follow1ng.

ORDER

After  having heard Mr. S,K.Mohiyuddin, learned counsel

or the applicant, we think it appropriate to dispose off this
pplication straight awey.‘ We notice that thé grievance venti-
"Elated in this application had been urged earlier in a represen-

tation ‘made by' the applicant on 11-1-1993 under 'Annexure-Al6

and that represeniation apparently is still pending with the

authorities. Under the circumstances, we dispose of this appli-

cation by directing the respondents to dispose off at once the




representatlon of the applicant under Annexure—A16 and certainly
not later than 3 months from the date of receipt of a copy of

| this order which is ordered to be despatched to the respondents

: immediately for reference and compliance. o . _ﬂﬁgé
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